35
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
., 9+
O.A.No, 1624/93 . ~ Date of Order: 6.14@@
BETWEEN 3 ,
| |
G.Radhakrishnaiah .« Applicant,
AND |
1, The Union of India, rep, by ‘
the General Menager, &,C.R1ly..
Secunderabad,
2. The Divisional Personnel Officer,
. 5,C.Rly,, Guntakal,
Anantapur District, l
3, General Manager, Southern
Railway, Madras, ‘ .+ Respondents,
Counsel for the ‘Applicant «» Mr,KiSudhakar Reddy
Counsel for theéResPondents . ee M D.F.Faul
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X Oral order as pér Hon'ble Shri B.8.Jai Parameshwar M/IT) Y . — —
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C HasnvrAd Mr_ 1 Recedbhotaa - -aa-. . -

applicant and Mr.,D,F.Paul, learned standing counsel for the

respondents,
2e The appliéant was initislly appointed as Craft Teacher

in the scale of pay of Rs,330-~560 (0ld scale 8,135-320), In the
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notification it Was mant{Anad DmA_cmsldfsad oo
.a% offer of appointment was made to the applicant in the scale
-

O?JE.165-350, on 20,8,74 such an offer was made even before

joining the services, He is a B.,A,, B.Ed,, and higher in

Craft, He joined the services of the Southern Railway on
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4,10,74, The applicant continued as Craft Teacher from 4,10,74
t0 6.2.83 and on 7,8.83, he was appointed as felugu Pandit in

the scale of pay of ,440-750, As per the Raii;ay Board's

letter dt. 31,5.68 (A-1) a trained graduate handling Classes

VI to X is entitled to the scale of pay of g,170-380 -1i.,e, in

the revised scale of pay of ks.640-750, He!satisfied all the
conditions mentioned in the said letter that he submitted his
representation that the matter was referred to Raflway Board

that after the merger of the Guntakal division in\;;; 5.C.Railway
the Divisional Personnel Officer, Guntakal submitted a proposal

to the Divisional Accounts Officer, Guntakal for up-gradation

Anf +ne reb AfF Crafy Taarher from oo RAN_EGAN . AANTEN vy
arranging matching surrender along with justification by letter

dat, 10,5.78, The prOposal was retumed by the Div1sional Accounts
Officer, Guntakal and subsequently the matter was referred to

the Chief Personnel Officer, S.C.,Railway, The applicant was

roanrasantad +ha m}!-i-nr +n SCRRS. SerimAerahad FAr Ffurehary artion

The General Manager, S.C.Railway agreed for up-gradation of

Craft/brill/Drawing Teachers who are graduates to the scale of

11.,1,80, The said communication was sent to all the DiviSioq§;)

g

The matter was referred to Railﬁay Board pending receipt of the
order from the Railway Board that subsequently the applicant

made several reminders to the Railway Authorities and that no

roliaf I-:asLLn*-:mn +0n + hom MM 2 12 Q7 Bol dnetmarad +n +ha Moambar

of the Parliament that the applicant is not entitled to the

scale of pay of fs,440-750 from the date he joined as Craft Teacher.
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a direction to the respondents to refix-the pady of scale of
Rs,440-750 w,e.f. 714.10,74 the date of his joining and for a
consequential direétion to pay all the arrears of pay and other

service benefits.
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4. The respondents haﬁe filed counter to the effect that
the applicant is wrongly interpreting the orders of the Rai lway
Board dt, 31.5.68 that the application is barred by limitation
that his grievance was finally disposed of by the Administration
on 31.10.2}. After a lapse of 10 yeafﬁ that the applicant
approached this Tribunal that the applicant had submitted
neces sary appllcation for appointment as Craft Télacher in the scale

=~ Employment “ | Y

of pay of m.135 320 in response to the/hotice_ﬂo. 3/73=74 purely
based on the technical gqualification acquired by him in weaving
and drawing. The scale of pay mentioned in Employment notice
was Bs,135-320 then the existing scales of pay ofzall the Central
Governﬁent employees including railways were revised thrice from

1,7,59, 1,1.73 anﬁ 1.,1,86 respectively that accordingly when the
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the scale of pay of Rs.135-320 (AS) mentioned in the Employment

g
koo Notricre wac mnA{Flad #A be 14E_26N (AS Y 28 —av &b~
recommendations of the second pay commission, Subsequently, he

was selected and prombted as Telugu Pandit in the scale of pay
of Rs. 440-750 (RS) effective from 743.83. The R#ilway Board inr
their letﬁer dt, 31,5.,68 and 4, 11 72 had advised 'that all the
trained graduate teachers otherthen the special teachers should
be in the authorised scale of 3.170-380 which was later revised

to B5.170-380 which was later revised to %.440-750 that as ver _
the Railway Board'!s letter dt, 6.11,79 (Annexure R~1)} revising the

scale of pay of Craft Teacher from gs,330=560 to Rs420-640 w.e, £,

graduate teachers that the said scale of pay was not applicable

to the special teachers, The contention of the applicant that

T v uad BALUR UM LUIT QLalE UL PaY UL KSe944U=f DU cannOt. De
accepted, The subéfgf/of granting the scale of pay of 5,170~
380 (AS) 440-750 (RS) in favour of trained graduate teachers

was moped fLidbefore the A.P. High Court and also |in +he Davlismeme
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However that the above scale of pay was implemented as a Trained
Graduate Teacher and Telugu Pandit based on his academic
qualification acquired at the time of his initial appointment,

The promotion as Telugu Pandit was purely based on h:l.s application
in response to the notification of the railwayga_dgﬁistration
that he was eari}ier recruited as a teacher othertggn a trained
graduate teacher and hence the extention of scale of pay of

Rs.440~750 was in reference to the Railway Board‘’s letter dated

1,2.83 and 12.5.83,

5 When the matter was heard we found that the application
was clearly barred by time, The applicant had@ approached this

Tribunal after a_; lapse of nearly 10 years, However the recuired
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known, As the applicant submits that he waeztrained graduate

this connection and leave it to the Member Staff Railway Board

—sree.

+a dAecride +this {cona dn_ am~sAardavnwso wlibh e wddam decad e

Time for compliance 13 4 months from the date of receipt of
]
a copy of this order,

6, The OA is ordered accordingly, No costs,

PARAMESHWAR )} { R.,RANGARAJAN )

mﬂbﬂf ‘n’lﬂ] - ‘ Mamboae Thdoes
o V7! Dateds 6th January, 1997 _
| (Dictated in Open Court) " I\\
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1. The General Managar, Snuth Ceantral Railuay,
Secunderabad,’

2., The Divisional Parsennel Officar,
Seuth Central Rajilway,Guntakal,
Ananthapur District. ‘

3 Goneral Manager, Seutherm Railvay,
Madras,’
4/} Ona copy te Mp.K.Sudhakar Reddy, Advscate,CAT,Hydsrabad

5. Ona copy te Mr.D.F.Paul, CCSC,CAT . Hvdarhad .
R ,nyuarabﬂd.
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7. Ons copy for duplicata. e

(YT r 3



TYPED BY CHECKED BRY
- TOMBARED By APORDMED BY

THE CINTRAL A OMINISTRYTIVE TRIBUNAL
HYDZR . 3.0 3oNCH HYDER.BAD

THE HON' 2LE. SHRT RURANGRA JAN: M(A)

AND
THE HON'OLZ SHRI B.S.3-1 PARAMZSHWAR
3 M{3)

D:TE0: . &6- {9

Brder/Judgement
R.B/C.RMALTD.

in _ |'|

0.A.N0. \ & L(/k[ (_23 | ‘.

~© WO ANIERIM DIREZCTIONS ISSUED

II5P8550 or WrTa DIRECTIONS

aF -
e st el Sl EUHAWN

1T COysT YLKR

s L
[ R -

<aidif Administeative Tribunal

st (DESPATON
21 JAN W) ,\w;? -

Famare magdts
HYBRRADAD BENCH

y





